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PIB 

National Human Rights Commission 

NHRC, India takes suo motu cognizance of the reported burning of a girl student 

by the cook for asking for food at a residential school in the Shakurabad area of 

Jehanabad district, Bihar 

Issues notices to the District Magistrate and the Superintendent of Police, Jehanabad, 

Bihar 

The report to include the health status of the student 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2154288 

Posted On: 08 AUG 2025 5:57PM by PIB Delhi 

 The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a girl student, who asked for food from the cook of her residential 

school, was burned with a hot spatula, due to which she suffered burn injuries. 

Reportedly, the incident happened at Kasturba Gandhi Girls Residential School in the 

Shakurabad area of Jehanabad district, Bihar. 

The Commission has examined that the contents of the news report, if true, raise a 

serious issue of violation of the human rights of the victim. Therefore, it has issued notices 

to the District Magistrate and the Superintendent of Police, Jehanabad, Bihar calling for 

a detailed report on the matter within two weeks. The report is expected to include the 

health status of the injured student. 

According to the media report, carried on 5th August, 2025, the cook was accused of a 

similar incident in the past and had previously been transferred to a different department 

due to a complaint against her. 

  

***** 

NSK 

 

(Release ID: 2154288) 
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The Times of India 

NHRC notice over attack on student 

https://timesofindia.indiatimes.com/city/patna/nhrc-notice-over-attack-on-

student/articleshow/123192886.cms 

Aug 8, 2025, 10.36 PM IST 

Patna: The National Human Rights Commission (NHRC) on Friday took suo motu 

cognizance of a media report that a girl student, who asked for food from the cook of her 

residential school, was burned with a hot spatula (tawa), due to which she suffered burn 

injuries. 

The incident took place at Kasturba Gandhi Girls Residential School in Shakurabad area 

of Jehanabad district a few days back. 

"The commission said that the contents of the news report, if true, raise a serious issue 

of violation of the human rights of the victim. Therefore, it has issued notices to the DM 

and the SP, Jehanabad, calling for a detailed report on the matter within two weeks. The 

report is expected to include the health status of the injured student," a spokesperson of 

the commission told TOI on Friday. 

"According to the media report, the said cook was accused of a similar incident in the past 

and had previously been transferred to a different department due to a complaint against 

her," the spokesperson said. 
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Devdiscourse 

NHRC Acts on Shocking Abuse Case at Bihar School 

The National Human Rights Commission (NHRC) has issued notices to authorities in 

Bihar's Jehanabad after a girl student was reportedly burnt with a spatula by her school 

cook. The incident raises serious human rights concerns, and a detailed report is 

expected within two weeks. 

https://www.devdiscourse.com/article/law-order/3535243-tragedy-unfolds-at-el-teniente-

investigators-unravel-copper-mine-collapse 

Devdiscourse News Desk | New Delhi | Updated: 08-08-2025 19:36 IST | Created: 08-08-

2025 19:36 IST 

The National Human Rights Commission (NHRC) has demanded answers from district 

authorities in Jehanabad, Bihar, following distressing reports of abuse involving a student 

at a residential school. 

A girl from Kasturba Gandhi Girls Residential School allegedly suffered burns after being 

attacked with a hot spatula by the school's cook when she requested food. The NHRC 

has taken suo motu cognisance of the incident based on media reports. 

Authorities have been asked to provide a detailed report within two weeks, which must 

include the student's health status. Moreover, the cook has been implicated in similar past 

incidents and had faced departmental transfers previously. 

(With inputs from agencies.) 
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PTI 

NHRC notice to Jehanabad DM, SP over girl student being 'burnt' with hot spatula 

https://www.ptinews.com/editor-detail/NHRC-notice-to-Jehanabad-DM--SP-over-girl-

student-being--burnt--with-hot-spatula/2805443 

NEW DELHI: (Aug 8) The NHRC on Friday said it has issued notices to district authorities 

in Bihar's Jehanabad over reports that a girl student was allegedly burnt with a hot spatula 

after she had asked the cook of her residential school for food. Reportedly, the incident 

happened at Kasturba Gandhi Girls Residential School in the Shakurabad area, it said in 

a statement. The National Human Rights Commission has "taken suo motu cognisance 

of a media report that a girl student, who asked for food from the cook of her residential 

school, was burned with a hot spatula, due to which she suffered burn injuries".  
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The Week 

NHRC notice to Jehanabad DM SP over girl student being 'burnt' with hot spatula 

https://www.theweek.in/wire-updates/national/2025/08/08/des48-nhrc-bihar-girl.html 

PTI Updated: August 08, 2025 19:18 IST 

New Delhi, Aug 8 (PTI) The NHRC on Friday said it has issued notices to district 

authorities in Bihar's Jehanabad over reports that a girl student was allegedly burnt with 

a hot spatula after she had asked the cook of her residential school for food. 

     Reportedly, the incident happened at Kasturba Gandhi Girls Residential School in the 

Shakurabad area, it said in a statement. 

     The National Human Rights Commission has "taken suo motu cognisance of a media 

report that a girl student, who asked for food from the cook of her residential school, was 

burned with a hot spatula, due to which she suffered burn injuries". 

     The commission has examined that the content of the news report, if true, raises a 

serious issue of violation of the human rights of the victim. 

     Therefore, it has issued notices to the district magistrate and the superintendent of 

police of Jehanabad, seeking a detailed report in two weeks. The report is expected to 

include the health status of the injured student, the statement said. 

     According to the media report, carried on August 5, the cook was accused of a similar 

incident in the past and had previously been transferred to a different department due to 

a complaint against her, it said. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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The Print Hindi 

गर्म करछी से छात्रा को जलाने के र्ार्ले र्ें एनएचआरसी ने जहानाबाद के डीएर्, एसपी को नोटिस 

भेजा 

https://hindi.theprint.in/india/nhrc-sent-notice-to-dm-sp-of-jehanabad-in-case-of-burning-

a-girl-student-with-a-hot-ladle/853048/?amp 

भाषा 8 August, 2025 

नयी दिल्ली, आठ अगस्त (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने दिहार के जहानािाि में 

आवासीय दवद्यालय के रसोइये से खाना माांगने पर कदित तौर पर गमम करछी से एक छात्रा को जलाने के 

मामले में दजले के अदिकाररयोां को नोदिस जारी दकये हैं। 

एक ियान में कहा गया है दक यह घिना शकूरािाि के्षत्र के कसू्तरिा गाांिी िादलका आवासीय दवद्यालय में 

हुई। 

ियान के अनुसार राष्ट्र ीय मानवादिकार आयोग ने ‘मीदिया में आई एक खिर का स्वतः  सांज्ञान दलया है, 

दजसमें कहा गया है दक अपने आवासीय दवद्यालय के रसोइये से खाना माांगने पर छात्रा के शरीर पर गमम 

करछी लगा िी गई, दजसके कारण वह जल गई।’ 

ियान में कहा गया है दक आयोग का मानना है दक यदि खिर सत्य है, तो इससे पीद़ित के मानवादिकारोां 

का गांभीर उल्लांघन हुआ है। 

ियान में कहा गया है दक इसदलए, दजला मदजस्ट्र ेि और जहानािाि के पुदलस अिीक्षक को नोदिस जारी कर 

िो सप्ताह में दवसृ्तत ररपोिम िेने के दलए कहा गया है। 

ियान में कहा गया है दक ररपोिम में छात्रा की स्वास्थ्य के िारे में भी जानकारी िी जाए। 

पाांच अगस्त को प्रकादशत खिर के अनुसार, रसोइया पर पहले भी इसी तरह की हरकत का आरोप लगा िा 

और दशकायत दमलने के िाि उसे िूसरे दवभाग में स्िानाांतररत कर दिया गया िा। 

भाषा जोहेि सुरेश 

सुरेश 

यह खिर ‘भाषा’ नू्यज़ एजेंसी से ‘ऑिो-फीि’ द्वारा ली गई है. इसके कां िेंि के दलए दिदप्रांि दजमे्मिार नही ां है. 
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Hindu 

HC permits Sidharthan’s family to withdraw compensation amount of ₹7 lakh 

The 20-year-old student was found dead at the College of Veterinary and Animal 

Sciences in Wayanad in February 2024, allegedly following ragging 

https://www.thehindu.com/news/national/kerala/hc-permits-sidharthans-family-to-

withdraw-compensation-amount-of-7-lakh/article69910455.ece 

Published - August 08, 2025 09:09 pm IST - KOCHI 

The Hindu Bureau 

The Kerala High Court has permitted the family of Sidharthan J.S., a 20-year-old student 

who was found dead at the College of Veterinary and Animal Sciences in Wayanad in 

February 2024, allegedly following ragging, to withdraw the compensation amount of ₹7 

lakh that the State government had deposited with its registry. 

This amount had been deposited based on a directive issued by the National Human 

Rights Commission (NHRC) and a subsequent directive on July 2 by a Division Bench of 

Chief Justice Nitin Jamdar and Justice Basanth Balaji. On Friday, the same Bench 

permitted the family to withdraw the amount, pending a final decision on an appeal filed 

by the State government. 

The State government had earlier this year challenged the NHRC order of October 2024 

before the High Court, claiming that the commission did not have the power to order 

compensation. The court questioned the delay on the part of the government in filing the 

petition and went on to direct the government to deposit the sum in its registry. 
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Insamachar 

NHRC ने बिहार में एक आवासीय बवद्यालय में खाना माांगने पर रसोइया द्वारा एक छात्रा को जलाए 

जाने की कबित घटना का स्वतः  सांज्ञान बलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-incident-of-burning-

of-a-girl-student-by-a-cook-in-a-residential-school-in-bihar-for-asking-for-food/ 

 Editor  Posted on 8 अगस्त 2025 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने एक मीधिया ररपोर्ट का स्वतः  संज्ञान धिया है धिसके अनुसार 

एक छात्रा ने अपने आवासीय धवद्यािय की रसोइया से भोिन मांगा था िेधकन रसोइया ने उसे गमट सै्परु्िा 

से ििा धिया गया धिसके कारण वह झुिस गई। सूचना के अनुसार, यह घर्ना धिहार के िहानािाि धििे 

के शकुरािाि के्षत्र में कसू्तरिा गांिी िाधिका आवासीय धवद्यािय में हुई। 

आयोग ने पाया धक अगर यह समाचार ररपोर्ट सही है तो यह पीध़िता के मानवाधिकारो ंके गंभीर उलं्लघन 

का मामिा है। इसधिए आयोग ने िहानािाि के ध़ििा मधिस्ट्र ेर् और पुधिस अिीक्षक को नोधर्स िारी कर 

िो हफे़्त के अंिर मामिे पर धवसृ्तत ररपोर्ट िेने के धिए कहा है। ररपोर्ट में घायि छात्रा की स्वास्थ्य स्थथधत 

का धववरण भी शाधमि होना अपेधक्षत है। 

05 अगस्त, 2025 को प्रकाधशत मीधिया ररपोर्ट के अनुसार, रसोइया पर पहिे भी इसी तरह का आरोप 

िगाया गया था और उसके स्ििाफ धशकायत के कारण उसे िूसरे धवभाग में थथानांतररत कर धिया गया था। 
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Times of India 

Student’s death following ragging: HC allows J S Sidharthan’s parents to withdraw 

compensation amount 

https://timesofindia.indiatimes.com/city/kochi/students-death-following-ragging-hc-

allows-j-s-sidharthans-parents-to-withdraw-compensation-

amount/articleshow/123191632.cms 

Aug 8, 2025, 08.57 PM IST 

Kochi: High court has permitted the parents of J S Sidharthan, a student who was found 

dead by hanging after brutal ragging at the Pookode veterinary college campus, to 

withdraw the compensation amount of Rs 7 lakh deposited by the state with the high court 

registry, subject to the outcome of the petition. 

The order was issued by a bench of Chief Justice Nitin Jamdar and Justice Basant Balaji 

in the state's petition challenging the order of the National Human Rights Commission 

(NHRC), which had awarded Rs 7 lakh to Sidharthan's parents as compensation. 

Sidharthan was found hanging in the bathroom of the college hostel on Feb 18, 2024, 

following two days of brutal ragging. 

During a previous hearing, HC had directed the state to deposit the amount with the high 

court registry for consideration of the petition. The state deposited the amount on July 4, 

after which the bench impleaded the parents of the deceased as parties to the case. 

On Friday, M R Sheeba, Sidharthan's mother, filed an affidavit stating that several people 

in Kerala had extended emotional support to the family in challenging the brutal act, which 

she alleged was carried out with the blessings of the govt in power. She further stated 

that the Students Federation of India (SFI) and its representatives were attempting to 

portray that the loss suffered by the family had been compensated by the amount ordered 

by the NHRC. She added that although the family was in dire need of financial assistance, 

the continued onslaught from those supporting the govt would be even more unbearable, 

and the family might not be able to withstand it. 

NHRC had issued its order to the state govt on Oct 1, 2024, directing the payment of 

compensation to Sidharthan's parents, based on a complaint filed by BJP spokesperson 

Sandeep Vachaspati. 
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Hindu Post 

Illegal Mazar built in Delhi school playground sparks outrage: NHRC intervenes as 

Islamists encroach 

https://hindupost.in/crime/illegal-mazar-built-in-delhi-school-playground-sparks-outrage-

nhrc-intervenes-as-islamists-encroach/ 

August 8, 2025  

“Illegal Mazar built in Delhi school playground sparks outrage: NHRC intervenes as 

Islamists encroach”, Organiser, August 8, 2025: 

“An illegal Mazar was constructed overnight inside the premises of a Municipal 

Corporation Primary School in B4 Nandnagari, Delhi, turning a children’s playground into 

contested territory. 

The makeshift structure, named Jhod Wale Peer Baba, was never part of any approved 

plan but now occupies land meant for students’ recreation. 

The controversy erupted after a video from the site went viral, showing a Muslim man and 

women gathered around the newly built shrine. The footage triggered widespread 

outrage, with citizens accusing the Municipal Corporation of Delhi (MCD) of willful 

negligence and even possible complicity in allowing the encroachment. 

National Human Rights Commission (NHRC) member Priyank Kanungo took swift 

cognisance of the matter after the video surfaced online. “This is wrong. Email the details 

in this regard, we will take action to remove it,” Kanungo publicly declared, stressing that 

such blatant land grabs encroach on the fundamental rights of schoolchildren. His 

intervention has elevated the matter from a local grievance to a national concern, placing 

authorities under intense scrutiny. 

Public reaction has been immediate and scathing. Social media users slammed MCD 

officials for failing to safeguard public property, with many alleging deliberate inaction. 

“This is the result of MCD’s negligence… Action should be taken against the officials 

responsible,” wrote user Raj Rajput. Another demanded, “Suspend the principal and 

uproot the Mazar immediately.” 

Citizens also expressed alarm over a growing pattern — government schools and other 

public lands being targeted for religious encroachments under the guise of faith while civic 

authorities remain passive. The man recording the viral video questioned the 

administration’s absence: “No municipal corporation official has reached the school yet. 

Do these children have any rights or not? How can these people enter the school and do 

this work? 
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Dainik Bhaskar 

कपूरथला अस्पताल की नेशनल हयू्मन राइट्स कमीशन ने जाांच की:ऑक्सीजन प्ाांट बांद, बुजुर्गों 

के ललए वार्ड नही ां लमला; 10 लदन का टाइम माांर्गा 

https://www.bhaskar.com/local/punjab/kapurthala/news/kapurthala-hospital-national-

human-rights-commission-investigate-update-135631868.html 

कपूरथला10 घंटे पहले 

कपूरथला के सिसिल अस्पताल का सिरीक्षण िेशिल ह्यूमि राइट्ि कमीशि के से्पशल मॉसिटर बालसकशि 

गोयल िे सकया। उन्ोिें मरीजो ंको समलिे िाली बुसियादी िुसिधाओ ंकी कमी पर गंभीर स ंता व्यक्त 

की।गोयल िे कहा सक िे अस्पताल में ऑक्सीजि प्ांट के बंद पडे यूसिट, असधकाररयो ंका कमम ाररयो ंके 

िाथ व्यिहार और स्टाफ की कमी िे िंबंसधत सिसृ्तत ररपोटम कें द्र को भेजेंगे। 

उन्ोिें कपूरथला में प्रस्तासित मेसिकल कॉलेज के सिमामण पर भी स ंता जताई। फंि उपलब्ध होिे के बािजूद 

कॉलेज का सिमामण कायम शुरू िही ंहोिे की ररपोटम NHRC के  ेयरमैि को भेजी जाएगी। सिसिल अस्पताल 

के असधकाररयो ंिे गोयल को आश्वािि सदया है सक 10 सदिो ंके भीतर ऑक्सीजि प्ांट िसहत अन्य बुसियादी 

िुसिधाओ ंको िु ारू रूप िे शुरू कर सदया जाएगा। 

बुजुगों के सलए अलग िािम की भी व्यिस्था िही ंसमली गोयल िे स्पष्ट सकया सक उिके दौरे का मुख्य उदे्दश्य 

यह जां िा था सक कही ंमाििासधकारो ंका उलं्लघि तो िही ंहो रहा है। सिरीक्षण के दौराि सिसिल िजमि 

िॉ. हरपाल सिंह, DHO िॉ. राजीि पराशर, ACS िॉ. अिु रति, िायरेक्टर िॉ. िंदीप भोला, DIO िॉ. 

रणदीप िहोता, SMO इंदु िेठी के िाथ स्वास्थ्य सिभाग के अन्य असधकारी भी मौजूद थे। 

अस्पताल में बुजुगों के सलए अलग िािम की व्यिस्था िही ंहै, सजििे उन्ें सिशेष देखभाल िही ंसमल पा रही 

है। इिके अलािा अस्पताल में कई अन्य बुसियादी िुसिधाओ ंकी कमी है, सजििे मरीजो ंको परेशािी का 

िामिा करिा पड रहा है। 
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Lokmat Times 

NHRC takes suo moto cognisance of debris collapse on migrant workers in 

Maharashtra's Nanded 

https://www.lokmattimes.com/national/nhrc-takes-suo-moto-cognisance-of-debris-

collapse-on-migrant-workers-in-maharashtras-nanded/ 

https://www.lokmattimes.com/national/nhrc-takes-suo-moto-cognisance-of-debris-

collapse-on-migrant-workers-in-maharashtras-nanded/ 

By IANS | Updated: August 8, 2025 19:14 IST 

New Delhi, Aug 8 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of the reported ... 

NHRC takes suo moto cognisance of debris collapse on migrant workers in Maharashtra's 

Nanded 

New Delhi, Aug 8 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of the reported death of one man and injuries to three others after debris fell 

on them while undertaking Pune Municipal Corporation-related drainage work in a trench 

near Nanded City township in Maharashtra, officials said on Friday. 

Taking note of a press report published on Tuesday, the apex human rights body said the 

contents of the news report, if true, raise a serious issue of violation of the human rights 

of the victim. 

The NHRC issued notices to the Maharashtra Chief Secretary Rajesh Kumar and called 

for a detailed report on the matter within two weeks. 

The report is also expected to include the health status of the injured persons, as well as 

compensation, if any, paid to the next of kin of the victim. 

According to a media report, the incident occurred on July 4 during work carried out under 

the Japan International Cooperation Agency's River Improvement Project, which involves 

the construction of new sewage treatment plants and drainage lines in the area. 

The project involves the construction of 11 new sewage treatment plants and the laying 

of new drainage lines to ensure that no untreated sewage is released into the Mula and 

Mutha rivers. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 
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The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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Sakshi Post 

NHRC takes suo moto cognisance of debris collapse on migrant workers in 

Maharashtra's Nanded 

https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-

migrant-workers-maharashtras-nanded-438538 

Aug 08, 2025, 19:10 IST 

New Delhi, Aug 8 (IANS) The National Human Rights Commission (NHRC) has taken 

suo motu cognisance of the reported death of one man and injuries to three others after 

debris fell on them while undertaking Pune Municipal Corporation-related drainage work 

in a trench near Nanded City township in Maharashtra, officials said on Friday. 

Taking note of a press report published on Tuesday, the apex human rights body said the 

contents of the news report, if true, raise a serious issue of violation of the human rights 

of the victim. 

The NHRC issued notices to the Maharashtra Chief Secretary Rajesh Kumar and called 

for a detailed report on the matter within two weeks. 

The report is also expected to include the health status of the injured persons, as well as 

compensation, if any, paid to the next of kin of the victim. 

According to a media report, the incident occurred on July 4 during work carried out under 

the Japan International Cooperation Agency's River Improvement Project, which involves 

the construction of new sewage treatment plants and drainage lines in the area. 

The project involves the construction of 11 new sewage treatment plants and the laying 

of new drainage lines to ensure that no untreated sewage is released into the Mula and 

Mutha rivers. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

 

SAKSHI POST, Online, 9.8.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-migrant-workers-maharashtras-nanded-438538
https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-migrant-workers-maharashtras-nanded-438538


Siyasat 

NHRC seeks report on Teenmaar Mallanna’s remarks against Kavitha 

The NHRC has taken cognisance of the matter and ordered an inquiry, instructing the 

DGP to investigate the incident and submit a detailed report within the stipulated four-

week timeframe. 

https://www.siasat.com/nhrc-seeks-report-on-teenmaar-mallannas-remarks-against-

kavitha-3256060/ 

Posted by P N Sree Harsha  |   Published: 8th August 2025 9:03 am IST 

Hyderabad: The National Human Rights Commission (NHRC) has directed Telangana‘s 

Director General of Police (DGP) Jitender to submit an action-taken report within four 

weeks regarding controversial comments made by MLC Teenmar Mallanna against fellow 

BRS MLC K Kavitha. 

The commission issued a letter to the DGP after receiving a complaint from advocate 

Revanth of Mahabubabad. 

The complaint alleges that Mallanna made “inappropriate and derogatory remarks” about 

Kavitha during a public meeting on July 12. 

The advocate requested the commission to intervene immediately, stating that the 

comments were insulting to women. 

The NHRC has taken cognisance of the matter and ordered an inquiry, instructing the 

DGP to investigate the incident and submit a detailed report within the stipulated four-

week timeframe. 

Complaint against Kavitha at BC Commission 

The Telangana Commission for Backwards Classes chairman, G Niranjan, wrote to 

Rachakonda police commissioner G Sudheer Babu asking him to ‘take necessary action’ 

with regard to the attack by Telangana Jagruthi workers on MLC Chintapandu Naveen 

Kumar, popularly known as MLC Teenmaar Mallanna, in Medipally of Medchal district on 

Sunday, July 13. 

The MLC’s security opened fire in view of the attack on Teenmaar Mallanna, who faced 

the attack after he passed derogatory remarks about Bharat Rashtra Samithi (BRS) MLC 

and Telangana Jagruthi president K Kavitha. 

The BC Commission wrote to the Rachakonda police commissioner after Teenmaar 

Mallanna’s personal assistant, Bommanaboina Srinivas, lodged a complaint with the 

commission on Monday, July 14, to take action against Kavitha. 
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Panchjanya 

दिल्ली में सू्कल के अंिर अवैध मजार, दियंक कानूनगो ने वायरल वीदियो पर दलया संज्ञान, कहा- 

करें गे काररवाई 

8 अगस्त 2025 

दिल्ली के नंिनगरी में एक सू्कल के अंिर अवैध मजार बनाने का मामला सामने आया है। राष्ट्र ीय 

मानवादधकार आयोग के सिस्य दियंक कानूनगो ने शुक्रवार (8 अगस्त) को सोशल मीदिया पर वायरल हो 

रही वीदियो को एक्स पर साझा करते हुए इस घटना की जानकारी िी। उन्ोनें सू्कल के अंिर बनाई गई 

अवैध मजार को हटवाने के दलए सख्त काररवाई करने को कहा है। कानूनगो ने अपनी पोस्ट में दलखा, “यह 

गलत है। इस संबंध में दिटेल्स ईमेल कररये, हटवाने के दलए काररवाई करें गे।” 

क्या ये बच्ो ंके अदधकारो ंपर अदतक्रमण नही ंहै? 

सोशल मीदिया पर वायरल हो रहा वीदियो बी4 नंिनगरी के नगर दनगम िाथदमक दवद्यालय का है। बताया 

जा रहा है दक सू्कल के पे्ल ग्राउंि के अंिर रातो ंरात अवैध मजार बना िी गई। झोड़ वाले पीर बाबा का 

उसे नाम िे दिया गया। वीदियो में एक मुस्लिम शख्स और कुछ मदहलाएं मजार के पास खडे़ हुए दिखाई 

िे रहे हैं। इस वीदियो को िीत दसरोही ने अपने एक्स अकाउंट पर शेयर दकया है, जो िेखते ही िेखते 

वायरल हो गया है। वीदियो बनाने वाले व्यस्लि का कहना है, ”सू्कल के अंिर चल रहे पाखंि की दकसी को 

भी खबर नही ंहै। अभी तक नगर दनगम का कोई भी अदधकारी सू्कल में नही ंपहंुचा है। मैं मानवादधकार के 

अदधकाररयो ंसे पूछ रहा हं, क्या इन बच्ो ंके कोई अदधकार हैं या नही।ं क्या ये बच्ो ंके अदधकारो ंपर 

अदतक्रमण नही ंहै? ये लोग कैसे सू्कल में घुसकर ये काम कर सकते हैं।” 

‘दिंदसपल को सस्पेंि करो और मजार उखाड़ फें को’ 

सू्कल के अंिर अवैध मजार बनाने पर यूजसर ने आक्रोश व्यि दकया है और इस मामले में कड़ी काररवाई 

की मांग की है। राज राजपूत नाम के यूजर ने दलखा, “ये एमसीिी के अदधकाररयो ंकी लापरवाही का 

नतीजा है, दजसकी वजह से दिल्ली में अवैध ढांचे बना दिए जाते हैं। इसके दजमे्मिार अदधकाररयो ंपर भी 

काररवाई होनी चादहए।” एक अन्य यूजर ने इस पर अपनी िदतदक्रया व्यि करते हुए दलखा दक सू्कल के 

दिंदसपल को सस्पेंि करो और मजार उखाड़ फें को। वही ंयोगेश रावत दलखते हैं, “रातो ंरात चमत्कार की 

इच्छा रखने वाले भी यहां पहंुचने लगे हैं, भाई पहले इनका कोई इलाज ढंूढो।” 

 

 

PANCHJANYA, Online, 9.8.2025
Page No. 0, Size:(0)cms X (0)cms.



Hindustan Times 

NHRC notice to UP govt, DGP over drowning of 3 children in 6-foot deep pit in 

Meerut 

https://www.hindustantimes.com/india-news/nhrc-notice-to-up-govt-dgp-over-drowning-

of-3-children-in-6-foot-deep-pit-in-meerut-101754663353303.html 

PTI | Updated on: Aug 08, 2025 07:59 pm IST 

New Delhi, The NHRC on Friday said it has issued notices to the Uttar Pradesh 

government and the state's police chief over reports that three children drowned in a 6-

foot deep pit allegedly left open by a builder at a construction place in Meerut district. 

NHRC notice to UP govt, DGP over drowning of 3 children in 6-foot deep pit in Meerut 

The rights panel said it has taken suo motu cognisance of the media report that three 

children, aged 8-9 years, died due to drowning in a six-foot-deep pit left open by a builder 

during the construction of a building in a newly developed colony in Meerut district of Uttar 

Pradesh on August 3. 

Reportedly, they fell into the pit when they were on their way back from a shop after 

buying chocolate, it said. 

Therefore, the NHRC has issued notices to the chief secretary and the Uttar Pradesh 

director general of police, seeking a detailed report in two weeks. It is expected to include 

the status of the investigation of the case as well as compensation, if any, provided to the 

next of kin of the victims, the statement said. 

According to the media report, the builder dug a six-foot-deep pit about 40 days ago in 

the colony and left it open. The pit was filled with rainwater, it said. 

In a separate statement, the NHRC said it has taken suo motu cognisance of a media 

report that one worker died and three got injured when debris fell on them while 

undertaking Pune Municipal Corporation-related drainage work in a trench near Nanded 

City township in Maharashtra. 

Reportedly, the incident happened on July 4, it said. 

The rights panel has issued a notice to Maharashtra chief secretary, seeking a detailed 

report in two weeks. 

According to the media report, the work was part of the Japan International Cooperation 

Agency River Improvement project, which includes building new sewage treatment plants 

and drainage lines in the area, the statement said. 

This article was generated from an automated news agency feed without modifications to 

text. 
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Millennium Post 

NHRC seeks report on death of 3 children in UP’s Meerut 

https://www.millenniumpost.in/nation/oppn-mps-protest-against-sir-vote-theft-in-

parliament-complex-622323 

BY MPost9 Aug 2025 12:25 AM 

MPost9 Aug 2025 12:25 AM 

New Delhi: The National Human Rights Commission (NHRC) has sought a report from 

the Uttar Pradesh government and the state’s police chief within two weeks regarding the 

deaths of three children who fell into an open pit in Meerut district. The apex human rights 

body took suo motu cognisance of a media report stating that three children, aged 8-9 

years, drowned after falling into a six-feet-deep pit allegedly left open by a builder during 

the construction of a building in a newly developed colony in Meerut on August 3. 

Reportedly, the children were returning from a shop after buying chocolates when the 

incident occurred. 

 

MILLENNIUM POST, Online, 9.8.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.millenniumpost.in/nation/oppn-mps-protest-against-sir-vote-theft-in-parliament-complex-622323
https://www.millenniumpost.in/nation/oppn-mps-protest-against-sir-vote-theft-in-parliament-complex-622323


Social News 

NHRC seeks report on death of 3 children in UP’s Meerut 

https://www.socialnews.xyz/2025/08/08/nhrc-seeks-report-on-death-of-3-children-in-

ups-meerut/ 

Posted By: Gopi August 8, 2025 

New Delhi, Aug 8 (SocialNews.XYZ) The National Human Rights Commission (NHRC) 

has sought a report from the Uttar Pradesh government and the state’s police chief within 

two weeks regarding the deaths of three children who fell into an open pit in Meerut 

district. 

The apex human rights body took suo motu cognisance of a media report stating that 

three children, aged 8-9 years, drowned after falling into a six-feet-deep pit allegedly left 

open by a builder during the construction of a building in a newly developed colony in 

Meerut on August 3. 

 Reportedly, the children were returning from a shop after buying chocolates when the 

incident occurred. 

In a press statement, the NHRC said that the contents of the press report, if true, raise a 

serious violation of the human rights of the victim children. 

It issued notices to the Uttar Pradesh Chief Secretary and the Director General of Police 

(DGP) calling for a detailed report on the matter within two weeks, including the status of 

the investigation of the case as well as compensation, if any, provided to the next of kin 

of the victims. 

According to the media report, published on August 5, the builder dug a six-feet-deep pit 

about 40 days ago in the colony and left it open. The pit had since been filled with 

rainwater. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 
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News on Air 

NHRC Issues Notice to UP Govt Over Death of Three Children in Open Pit Incident 

https://www.newsonair.gov.in/nhrc-issues-notice-to-up-govt-over-death-of-three-

children-in-open-pit-incident/ 

 

 

The National Human Rights Commission (NHRC) has issued notices to the Chief 

Secretary and the Director General of Police of Uttar Pradesh over the death of three 

children after falling into an open pit in Meerut. NHRC has called for a detailed report on 

the matter within two weeks.   
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insamachar 

NHRC ने उत्तर प्रदेश के मेरठ जिले में एक खुले गडे्ढ में जगरने से तीन बच्चों की मौत की खबर पर 

स्वयों सोंज्ञान जलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-news-of-death-of-three-

children-due-to-falling-in-an-open-pit-in-meerut-district-of-uttar-pradesh/ 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने एक मीधिया ररपोर्ट के आिार पर स्वयं संज्ञान धिया है, धिसमें यह 

उले्लख धकया गया है धक 3 अगस्त, 2025 को उत्तर प्रदेश के मेरठ धििे की एक नवधवकधसत कॉिोनी में 

धनमाटणािीन भवन स्थि पर एक धिल्डर द्वारा खुिा छोडा गया छह फुर् गहरा गड्ढा तीन िच्ो ंकी मृतु्य का 

कारण िना। मृतक िच्ो ंकी आयु िगभग 8 से 9 वर्ट के िीच थी। यह दुर्टर्ना उस समय हुई िि वे िचे् 

चॉकिेर् खरीदने के िाद दुकान से िौर् रहे थे और गडे्ढ में धगरकर िूि गए। 

आयोग का मानना है धक यधद मीधिया में प्रकाधशत यह ररपोर्ट तथ्यात्मक रूप से सत्य है, तो यह र्र्ना 

संिंधित िच्ो ंके मानवाधिकारो ंके गंभीर उलं्लर्न का मामिा है। 

इस आिार पर आयोग ने उत्तर प्रदेश सरकार के मुख्य सधचव तथा राज्य के पुधिस महाधनदेशक (िीिीपी) 

को नोधर्स िारी कर दो सप्ताह के भीतर धवसृ्तत ररपोर्ट प्रसु्तत करने को कहा है। 

इसमें मामिे की िांच की स्स्थधत और पीधडतो ंके पररिनो ंको धदए गए मुआविे (यधद कोई हो) का धववरण 

शाधमि होना अपेधित है। 

5 अगस्त, 2025 को प्रकाधशत मीधिया ररपोर्ट के अनुसार धिल्डर ने िगभग 40 धदन पहिे कॉिोनी में छह 

फुर् गहरा गड्ढा खोदकर उसे खुिा छोड धदया था। गडे्ढ में िाररश का पानी भरा हुआ था। 
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Dainik Bhaskar 

सिवालखाि मामले की सिल्ली तक ग ूंज, एनएचआरिी ने सलया िूंज्ञान:मामले को गूंभीर मानते हुए 

य पी के मुख्य िसचव व डीजीपी को नोसिि भेजा 

मेरठ1 घंटे पहले 

 

मेरठ के सिवालखाि में हुई तीन बच्च ंकी मौत के मामले की सिल्ली तक ग ंज पहंुची है। इि घटना का राष्ट्र ीय 

मानवासिकार आयचग ने िंज्ञान सलया है। आयचग ने इि प्रकरण कच बच्च ंके मानवासिकारच ंका खुला उलं्लघन 

मानते हुए य पी के मुख्य िसचव व डीजीपी कच तलब सकया है और प रे मामले की सवसृ्तत ररपचटट िच िप्ताह 

के भीतर प्रसु्तत करने के सनिेश सिए हैं। एनएचआरिी के इि एक्शन के बाि खलबली मची है। शािन ने 

भी सिवालखाि की घटना िे जुड़ा प णट सववरण मांग सलया है। 

यह है तीन बच्च ंकी मौत का मामला 

सिवालखाि के रहने वाले तीन बचे् मानवी (9), सशवांश (8) व ररसतक (8) रसववार कच िंसिग्ध पररस्थिसतयच ं

में लापता हच गए। तीनच ंकच ग्रामीणच ंने िजटनभर गांव तक ढ ंढा लेसकन कुछ पता नही ंचला। अगले सिन यासन 

िचमवार िुबह िाढ़े छह बजे तीनच ंबच्च ंके शव एक प्लॉट में तैरते समले। पुसलि ने पचस्टमाटटम कराया। 

शुरुआती छानबीन में बच्च ंकी मौत का कारण पानी में ड बना बताया गया लेसकन जैिे ही पचस्टमाटटम ररपचटट 

आई, अफिरच ंकी नीिं उड़ गई। 

मानवी के गले की एक हड्डी में फे्रक्चर िा। इिके अलावा उिकी गिटन, कान व छाती पर भी चचट के सनशान 

समले। िवाल खड़े हुए सक अगर ड बकर ही मौत हुई है तच मानवी कच इतनी गंभीर चचट कैिे लगी। इिके 

बाि पररवार ने बच्च ंकी हत्या का आरचप लगा सिया। कई सिन बीतने के बाि भी पुसलि सकिी नतीजे पर 

नही ंपहंुची और अफिरच ंने भी प रे मामले पर चुप्पी िाि ली। 

एनएचआरिी की ओर िे जारी हुआ नचसटि 

सिवालखाि की वारिात चचाट में है। िैसनक भास्कर ने भी उनकी आवाज कच उठाने का काम सकया है। अब 

राष्ट्र ीय मानासिकार आयचग ने इिका िंज्ञान सलया है। आयचग ने सटप्पणी की है सक सिवालखाि की घटना 

बच्च ंके मानवासिकारच ंका खुला उलं्लघन है। 

डीजीपी-मुख्य िसचव ररपचटट िंग तलब 

सिवालखाि की घटना हत्या है या हाििा, भले ही मेरठ पुसलि इिकच लेकर सकिी नतीजे पर नही ंपहंुच पा 

रही हच लेसकन एनएचआरिी ने इिे गंभीरता िे सलया है। उन्चनें उत्तर प्रिेश के मुख्य िसचव व डीजीपी कच 

िंयुक्त रूप िे एक नचसटि जारी करते हुए िच िप्ताह के भीतर सवसृ्तत ररपचटट प्रसु्तत करने कच कहा है। 

जांच-मुआवजे िे जुड़ी भी मांगी जानकारी 

िच िप्ताह के भीतर शािन कच जच ररपचटट तैयार कर भेजनी है, उिमें जांच की स्थिसत पर तच जवाब िेना ही 

है, िाि ही पररजनच ंकच िी गई िरकारी िहायता अिवा मुआवजे का सववरण भी मांगा गया है। शािन िे 
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पत्राचार शुरु कर सिया गया है। हाईकमान िे फरमान जारी हचने के बाि अफिरच ंमें खलबली मची है। वह 

इि मामले पर सकिी भी तरह की सटप्पणी िे बच रहे हैं। 
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Amrit Vichar 

मेरठ में तीन बच्चों के डूबने के मामले में एनएचआरसी ने उठाया बडा कदम, UP कच भेजा नचटिस, 

जानें क्चों... 
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नई दिल्ली। राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने उत्तर प्रिेश के मेरठ दिले में इस माह के शुरू 

में गहरे गडे्ढ में तीन बच्ोों के डूबने के मामले में राज्य सरकार के मुख्य सदचव और पुदलस महादनिेशक को 

नोदिस िारी कर िो सप्ताह में ररपोिट तलब दकया है। आयोग ने शुक्रवार को एक दवज्ञप्तप्त में कहा दक उसने 

इस मामले में मीदडया में प्रकादशत खबरोों का सोंज्ञान लेते हुए यह किम उठाया है। 

पाोंच अगस्त को प्रकादशत मीदडया की ररपोिट के अनुसार वहाों दवकदसत हो रही एक कॉलोनी में भवन दनमाटता 

ने लगभग 40 दिन पहले छह फुि गहरा गड्ढा खोिकर खुला छोड़ दिया था और उसमें बाररश का पानी भरा 

था। तीन अगस्त को वे तीनोों बचे् एक िुकान से चॉकलेि खरीिकर वापस आ रहे थे और पानी भरे उस गडे्ढ 

में दगर कर डूब गये। उनकी उम्र आठ से नौ साल के बीच थी। 

आयोग ने कहा है दक यदि समाचार ररपोिट सत्य है, तो यह पीदड़त बच्ोों के मानवादिकारोों के उल्लोंघन का 

एक गोंभीर मुद्दा है। आयोग ने राज्य के अदिकाररयोों को नोदिस भेि कर िो सप्ताह में मामले पर दवसृ्तत 

ररपोिट तलब की है। आयोग ने ररपोिट में मामले की िाोंच की प्तथथदत बनाये िाने को कहा है। नोदिस में यह 

भी पूछा गया है दक क्या पीदड़तोों के पररिनोों को कोई मुआविा आदि दिया गया है।   
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